AT

.RE: PUBLIC FINANCIAL INSTTTU-
. THONS LAWS_.(AMENDMENT} BILL.

" MR. CHAIRMAN : Now, we shall pro-

- céed to item No. 11, -
. MINISTER OF  PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RAMAI-
AH) : A onumber of Members -have
represented to me about this item that they
would prefer it to go to the Select Com-
mittee. ' I have conveyed it to the Finance
Minister. He was good enough to say that
he would consider it. But, he said that
he-would like to have some time.

Therefore, T mentioned this to such of
the leaders of the Opposition as were here.
They all agreed that we might not take up
this item today but that it might be taken
up Tater on. You may, therefore, proceed
to take up the next item.

17.41 brs.

PUBLIC WAKFS (EXTENSION OF
LIMITATION) DELHI (AMENDMENT)
BILL

'MR. CHAIRMAN : So. we shall take
up the next item—Item No. 12. Shri
Mohsin. _ .

THE DEPUTY MINISTER IN THE

MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN): Sir, T beg to move:

. “That the Bill further to amend the
Public Wakfs (Extension of Limi-
tation) Act. 1959, as in force ip
the - Union- Territory, of Delhi, as
passed by Rajya Sabha, be taken
into consideration”.

.. Sir, this is a very simple Bill. As the
hon. Members are aware, the partition of
the country had created some problems
for the wakfs’ property in this country.
Some of the wakf propertics went into
unauthorised = possession and they wnre
claiming adverse possession over those pro-
perties. Hence, the Public Wakfs (Exten-
sion of Limitation) Act 1959 was enacted
to extend the period.of limitation into 15th
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Augn.’m.' 1967, in rei.poc!‘ of suits - for Te-

covering all the immovable properties for-

ming part of ‘Public "Wakfs wiich aic
under ‘adverse- possession. The perdod. of
limitation was extended twice. - 1t was ex-
tended upto 31-12-1972. When the Pub-
lic Wakfs' (Extension of Limitation) Act
1959 was extended it was ‘expected that by
that time the survey of the wakfs' property
in Delhi would be over. But, unfortu-
nately, the survey of the Wakf property
bas not yet been completed in  Delhi,
Hence, we had to come again for further
extension of ;the limitation. So, this Bill
is intended to exend the limitation period
in the Union Territory of Delhi upto
31-12-1975 for filing of suits for recover-
ing possession’ of property of Public Wakfs.

. So, I commend this Bill for the accep-
tance of this House.

MR. CHAIRMAN : Motion moved :

“That the Bill further to amend the
Public Wakfs (Extension of Limi-
tation) Act, 1959, as in force in
the Union Territory of Delhi, s
passed by Rajya Sabha, be taken
into consideration”.

Shri Ramavatar Shastri.
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